
                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

        Tezpur PS Case No-576 of 2022 
      GR Case No-1012 of 2022 

U/S-379 of IPC 
 

ORDER 

19.05.2022  

Ld. Advocate of accused person, namely, Sri Umesh Boro filed 

hazira.   

Case diary as called earlier vide Order dated-13.05.2022 is 

received today.   

Heard both the sides and perused the case diary meticulously. 

By this order this Court proposed to dispose of bail application 

filed for the accused person, namely, Sri Umesh Boro who is 

languishing in judicial custody since from 10.05.2022 in 

connection with the case registered u/s-379 of IPC.  

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above named 

accused persons on filing an ejahar by informant named 

Monuwara Begum alleging inter-alia that on 08.05.2022 at about 

12 AM accused Umesh Boro was caught in red handed by 

Ramjan Sheikh along with complainant’s cow.   

Accordingly, Tezpur PS Case No-576 of 2022 was registered u/s-

379 of IPC and during investigation the I/O of this case has 

apprehended the above-named accused person and produced 

him before the court on 10.05.2022 and since from then the 

said accused has been languishing in judicial custody.   

On perusal of the case diary, it appears that investigation of this 

case is going on. On perusal of the case diary, I found sufficient 

incriminating materials against the accused Sri Umesh Boro. At 

this stage, if the accused Sri Umesh Boro is released on bail, the 

investigation of the case will be hampered. So, under such 

circumstances, considering the gravity of the offence charged 

against accused Sri Umesh Boro and the materials collected by 

the investigating officer, I find that this is not a case where the 

accused person can be relied upon and enlarged on bail.  
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Accordingly, the bail petition No-511/2022 filed on behalf of 

accused Sri Umesh Boro stands rejected. 

Return back the case diary to the I/O. 

Accordingly, bail application is disposed.  

Inform all concern. 

Also seen the petition bearing No-533/2022 filed by petitioner 

Manowara Begum praying zimma of one brown colour cow 

which was also seized in this case.  

Heard both sides and perused the report carefully.  

Considering the nature of petition, this Court thinks it deem fit 

and proper to call for a police report to arrive at a proper 

conclusion of prayer filed by the petitioner. 

The I/O is directed to ascertain the followings:- 

i) The I/O shall submit the detaile report of the ownership 

of the seized cattle?  

ii) The I/O shall submit the present position of the seized 

cattle? 

iii) The I/O shall also submit a detail report regarding 

feasibility of handing the seized cattle to the petitioner?   

The I/O is directed to submit a report of ownership of the 

aforesaid seized vehicle and cattles and whether the same 

required for further investigation or not in this case.   

Let a copy of this order be transmitted to the I/O concerned for 

his information.      

Fixing on 27.05.2022 for report of ownership. 

 

        Sri N. Bhatta 
          Chief Judicial Magistrate 

                          Sonitpur, Tezpur 


